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PART 1
LEGISLATIVE DEPARTMENT
Notification
The 27th November, 1269
No. 31-Lcg./69.— The following Act of the Legislature of the

tate of Punjab reccived the assent of the Governor of Punjab on
the 25th November,

J
1569, and is hereby published for general
information: —

Purjeb Act No. 19 of 1969.
THE PUNJAB AIDED SCHOOLS (SECURITY
OF SERVICE) ACT, 1969.

AN
ACT

to provide for the security of service to employees of aided schools.

Be it enacted by the Legislature of the State of Punjab in the Twentieth
Year of the Republic of India as follows :—

1. This Act may be called the Punjab Aided Schools (Security of Service)
Act, 1969.
2.

Short
title.

in this Act, unless the context otherwise requires,—

Defini-

tions.
(a) *“aided school” means a school receiving aid from the State
Government ;

(b) “Commissioner”” means the Commissioner of Division in which an

aided school is situate and includes any other officer authorised
by the State Government in this behalf ;

(c) “Deputy Commissioner” means the Deputy Commissioner of the
District in which an aided school is situate and includes any other
officer authorised by the State Government in this behalf ;

(d) “Director” means the Director of Public Instruction, Punjab, and
includes any other officer authorised by the State Government
in this behalf ;

(e “erin‘ plc;yee" means a person in wholetime employment of an aided
school.

3. (1) No employee shall be dismissed or removed or reduced in rank

except after an inquiry in which he has been informed of the charges against punishing
him and given a reasonable opportunity of being heard in respect of those employees
charges and where it is proposed, after such inquiry, to impose on him any of aided
such penality, until he has been given a reasonable opportunity of making

schools.
representation on the penalty proposed, but only on the basis of the evidence
adduced during such inquiry.

procedure
of

(2) No orde: of dism’'ssal or removal or redvction in rank of an employee
shall take effect unless it h s been confirmed by the Deputy Ccmmissiomer
who may refuse to do so, if in Lis opinion, the provisions of sub-section (1)
have not been complied with.
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—
(3) Nothirg in sub-sec ion (1) or sub- ection (2) shal  apply to an emp] -y

who is dismis ed or removed or redu: din rank on the ground of copg

which has led 10 his conv.ction on a cr.minal charge. et

(#4) An cmploye: against whom an order of the nature specified in gyb
section (/) is passed without con plving with the provisions of sub section (15
or sub-section (2) may, within a period of thirty days of the date of communj.
cation of the order, make an arplication 10 the Deputy Com'.nissioncr
challenging such an order on the ground that he is an employec to whom the |
provisions of sub-section (/) and sub-section (2) apply and the Deputy Compmjs. |
sioner may, after giving the partics an opportunity of being heard  and after
making such further inquiry as he may think fit, make an order rcfusing the
application or setting aside the impugned order.

(3) Any person aggrieved by any decision or ord r made by the Deputy
Commissioner under this section may, within a period of thirty days from the
date of communication to such person of the decision or order, prefer an
appeal to the Commissioner who may, after giving the parties an opportunity
of being heard, and after making such further inquiry, if any, as he may
consider necessary, pass such order as he thinks fit, confirming, modifying
or reversing the decision or order appealed against.

_(6) The order passed by the Commissioner under sub-section (5) and
subject only to such an order the order passed by the Deputy Commissioner
under sub-section (2) or sub-section (4) shall be final and binding on the

parties.

Dire:tor's 4. It shall be lawful for the Director to stop, reduce or suspend the aid
Power o of an aided school for violation of any of the provisions of this Act or of
g?““ki:f any rules made thereunder or of any order passed under this Act, by the
) Managing Committee, manager or any other authority charged with the
administration thereof :

Provided that before taking action under this section, the Director shall
give a reasonable opportunity to the Managing Committee to show cause
against the action proposed to be taken.

Protection 5. No suit, prosecution or other legal proceeding shall lie against the

of acilon State Government or any authority or any officer appointed under this Act

taken in fc;r anything which is in good faith done or intended to be done in pursuance
" of this Act.

Power to 6. If any difficulty arises in giving effect to the provisions of this Act,

remove  the State Government may, by order, do anything not inconsistant with such

difficulies. provisions which appear to it to be necessary or expedient for the purpose
of removing the difficulty.

Power to 7. (1) The State Government may, by notification in the Official Gazette,
make culeg. make rules for carrying out the purposes of this Act.

(2) Every rule made under this section shall be laid, as soon as may be
after it is made, before each House of the State Legislature while it is in
session for a total period of ten days which may be comprised in one session of
two successive sessions, and if before expiry of the session in which it is so
laid or the session immediately following, both Houses agree in making any
modification in the rule or both Houses agree that the rule should not be mad .
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the rule shall thereafter have effect only in such modified form or be of no
effect, as the case may be, so, however, that any such modification or annul-
ment shall be without prejudice to the validity of anything previously done
under that rule.

8. (/) The Punjab Aided Schools (Security of Service) Ordir ance,
1969 (Punjab Ordinance No. 6 of 1969) is hereby repealed.

(2) Notwithsterdirg such repeal, anything done or any action taken or
purportirg 1o have tcen dorne or taken urder the said Ordinance shall be
deemed 1o have been done or taken under this Act as if this Act had commen-
ced on the 4th July, 1569.

JASMER SINGH,

Secretary to Government, Punjab,
Legislative Department,

peal 12d

Re
Saving.



